Letter No.: NGT-479/81-7-2022

From,
'Om Prakash,
Under Secretary,
Environment, Forest & Climate Change,
Government of Uttar Pradesh
To,
The Registrar,
Hon’ble National Green Tribunal,
Copernicus Marg, New Delhi.

Envirbnment, Forest & Climate  Lucknow : dated :05 / 12-/2022
Change Section-7

Sub: Response on behalf of State of Uttar Pradesh in Compliance to
order dated 21.09.2022 passed by the Hon’ble National Green
Tribunal, New Delhi in Original Application No. 390/2022 Bunty
Vs State of U.P..

Sir,

In compliance of order dated 21.09.2022 passed by this Hon’ble
Tribunal in OA No. 390/2022 in the matter of Bunty Vs State of U.P.
response on behalf of State of Uttar Pradesh is enclosed.

It is requested that the said response may be presented before the
Hon’ble Tribunal for kind consideration.

Encl: As above
Your’s Sincerely,

-
(Om Prakash)
Under Secretary.



Response on behalf of State of Uttar Pradesh in Compliance to
order dated 21.09.2022 passed by the Hon’ble National (reen
Tribunal, New Delhi_in Original Application No. 390/2022 Bunty
Vs State of U.P.

That in the captioned matter Hon’ble National Green Tribunal, New Delhi
has passed directions vide its order dated 21.09.2022. The operative part of the

direction 1s as follows:-

S 5. In view of the above, we consider it appropriate to seek response from
(1) State of Uttar Pradesh through Chief Secretary, Government of Uttar Pradesh,
(2) State PCB, (3) District Magistrate, Hathras and (4) M/s Yashoda Brick Kiln,
Village Nagla Bari, Patti Devri, Hasayan, Post Purdilnagar, Tehsil Sikandra Rao,
District Hathras who stand impleaded as respondents No. 1 to 4 and accordingly
direct issuance of notices alongwith copies of the application and report of the
Joint Committee to them by E-mail requiring them to file their response/reply to
the allegations made in the application and observations/recommendations made
in the vreport of the Joint Committee within two months by
Jjudicialngt@gov.inpreferably in the form of searchable PDF/OCR Supported PDF
and not in the form of Image PDF. The registry is directed to prepare and attach
memo of parties with the paper book and issue notices to respondents no. I to 4

accordingly...........
8. List the matter for further consideration on 09.12.2022.”

2. In compliance of the Hon’ble National Green Tribunal, New Delhi order
dated 07-07-2022 in O.A. No. 390/2022 Bunty Vs State of U.P., the joint
committee of the Officials of District Administration, Hathras and Regional Office,
U.P. Pollution Control Board, Aligarh visited the site on 01-09-2022. The
inspection report and the action taken report was submitted to the Hon'ble,
National Green Tribunal, Principal Bench, New Delhi through E-mail dated
08-09-2022. The copy is enclosed as Annexure-I

3. Earlier Addittonal Chief Secretary, Department of Environment, Forest and
Climate Change, Uttar Pradesh has issued directions vide letter no 582/81-7-2021-
39(Parya)/2014 TC-1 dated 08.07.2021 to all DM, SSP, SP and Police '



commissioner of Uttar Pradesh regarding effective actions against the defaulters

brick kiln operator in the State. The Copy of the order enclosed as Annexure-I1

4. That the matter relates to U.P. Pollution Control Board and the District
Administration. The Government of U.P. has appropriately issued directions for

required actions in this matter to the concerned agency and officers.

That it is further submitted that Government of Uttar Pradesh is committed,

towards ensuring compliance of the orders of Hon’ble Tribunal.

The above response report is being placed for consideration of this Hon’ble

Tribunal.

LUCKNOW
DATED: 02 [12/2022 @M
e

( Om Prakash)
- Under Secretary
Govt. of Uttar Pradesh



¢ 1

N ﬁqum - 1

Ro ST de SEr, Tm- e, SHEe W, TR RISRRS, TEiE-ERRY @ AEg Mo 95 "R
R, 7% Rt ¥ TR siovo wwar—a00 /2022 T W R sitw 7odo ¥ Wiy Ay i 07.07.2022

s L B B ) HEYGY, BRE BN Tfag FAA R 26.00.2022 B oryma ¥ weehly g e o
frega Prfleror armear—

IR fivas D ded § mo iy =R s, ¢ Rl § A altowo &390 / 2022 T+
T ®e % godo ¥ qiRe 3w R 07.07.2022 fae 2

“In view of the averments made in the application, it would be appropriate to have a
factual and action taken report from a loint Committee comprising of State PCB, and

District Magistrate, Hathras. State PCB will be the Nodal agency for coordination and
compliance.

The Joint Committee shall meet within four weeks, undertake site visits, look into the
grievances of the applicant, verify the factual position and take requisite remedial action
by following due process of law. Factual and action taken report may be furnished within
two months by e-mail at judicial-ngt@gov.in preferably in the form of searchable
PDF/OCR Support PDF and not in the form of Image PDF.
. List the matter for further consideration on 21.09.2022.

¥ .
. A copy of this order, along with a copy of the comblaint, be forwarded to State PCB and
District Magistrate, Hathras by e-malil for requisite.
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